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ORDER DT,19.12, 2000,
In this disposed of matter the

Respondents have filed a Memo dated
Do '
B DR e M‘W 949/2000 seeking three months time to

examine the matter and grant the re.iefs

'l y\m/ to the applicant as prayed for by him in
% U\CQ\ para 8 of the applications,Lawyer s have
abstrained from court work,Iwo momnths time
Fsee coey a\f is allowed till 28,2,2001 for granting the

AL, Sxdey necessary reliefs tothe applicant.Ma is
&\ L RN v/p;&ww, accordingly disposed of, Copy to both sides,
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\ W\ \\0’\ %\\ Membezl':(cr(d:mial)
. 0O | oroEr DT, 4-4-2001.

It is submitted by leamed counsel

N\Qv« g@g\ O\ for the applicant that copy of the MA has not
Vwﬁ RNV & Deen ﬁ“@d on him,In view of this Ma can not
b\v &“\Q \&V De 't:aken up.M, A. Wili be taken up after servj_ng

Sode N x\Q\Q\\\me of copy on the other side,
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